RAJYA SABHA [11 MARCH, 2002]

LEAVE OF ABSENCE

MR, CHAIRMAN: | have to inform Members that a letter has been
raceived from Shri S.R. Bommai stating that he is unable to attend the
House due to a fracture, and doctor has advised him to take rest. He has,
therefore, requested for the grant of Leave of Absence for the 1* part of the
current Session of the Rajya Sabha from 25" February to 22™ March, 2002.

Does the hon, Member have the permission of the House for
remaining absent from the sittings of the House for the 1* pant of the
current Session of the Rajya Sabha from 25" February to 22™ March, 20027

o hon. Mamber dissented)
MR. CHAIRMAN: Permission to remain absent is granted,
| have also to inform Members that a fax message has been
received from Shri Yusuf Sarwar Khan alias Dilip Kumar stating that he is
unable to attend the House due to his il health, He has, thersfore,

requested for the grant of leave of absence for the 1* pant of the 195"
Session of the Rajya Sabha,

Does the hon. Member have the permission of the House for
remaining absent from the sittings of the House for the 1* part of the 195™
Session of the Rajya Sabha?

Vo hon. Mamber dissentad)

MR. CHAIRMAN: Permission to remain absent is granted. We now
continue with the Short Duration Discussion.

SHORT DURATION DISCUSSION

The grave situation created by continuing violence in the state of Gujarat
resulting In the loss of a large number of innocent lives and property

MR, CHAIRMAN : Mirza Abdul Rashid, not present; Shri H.K.
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Javare Gowda, not present; Shri R.N. Arya; not present. Shri Maulana
Obaidullan Khan Azmi.
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MR. CHAIRMAN: Shri R.S. Gavai, not here,

SHRi N.K. PREMACHANDRAN (Kerala): | thank you, Mr. Chairman,
Sir, for giving me this opportunity to express my views in respect of the
Guijarat-episodes.

Sir, first of all, | would like to take this opportunity to condemn the
inhuman and brutal kilings of the people who travelled in the Sabarmati
Express train and, also, the subsequent events which took place in the
State of Guijarat, kiling hundreds of people and destroying their property.
Sir, the Sabarmati Express train was torched on the 27" morning, and it
took 59 person's life! in tho subsequent events which took place on the
27" Frvruary, the 28" February, and the 1* March, hundreds of innocent
people were kiled. Their property was destroyed in the incidents or in the
communal riots. The Godhra killings as well as the subsequent kilings
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could never be justified in words or in action. It is shameful to the whole
nation. The image of our country, the image of india, at the international
level, has been tamishad because we, the largest, functional democracy in
the world have tc bow our heads in shame before the world. It is very
shameful. That is why, | am saying nobody could justify it, We cannot
merely describe it a8 a communal riot or as an incident of communai
violence because it i8 a heinous crime against the humanity and the
mankind. It is a8 crime against the whole mankind. So, thase incidents, the
Godhra kilings, as well as the subsequent communal riots or the
subsequent kilings of the Innocent people, have to be condemned in strong
words, and it has to be deatt with a firm hand, That is the need of the
- ‘hour for protecting the secular credentials or the secular fabric of this
country and, also, for bringing normalcy and peace in the country.

Sir, when we condemn these two things, the main question to be
considered by this august. House is what the role of the State Government
was at that time. "Maybe, there was an action first, and, then, there was a
retafiation®, that might be a logical argument, as far as they are concemed.
As far as the persons who are involved in the riots are concerned, they can
justify that saying “"there was an action, and that was a reaction® or "there
was an action, and that was the retaliation™, But our main point is what the
role of the State Government was to contain and control the violence in the
State of Gujarat, the viclence which started on the 27™ morning, and which
is continuing till today. Even yesterday, somebody was charred t¢ death.
We have to analyse that. Communal riot is not a new thing, as far as India
is concermed. Before Independence and after Independence, there were 80
many communal riots--Bombay riots, Delhi riots, Ahmedabad riots, Baroda
riots. So many experiences we have had. But this incident has its
significance. What is the significance? Almost, all are saying that a
particular community had been targeted; there was a total collapse of the
State machinery. There was a collapse of the Constitutional machinery, in
that particular State, in controling and containing the violance which spread
just like a fire. That is the point t0 be considered, as far as the Parliament
is concemed.  Whether the State Government had discharged its
Constitutional duty, which was expected of them, and whether they had
acted in time--these are the main questions to be considered, Sir, when we
congider those questions, my submission is, the State Government has
miserably failed; it has not only failed, but, in an indirect way, they have also
supported the terrorism, the violence, the arson and looting against the
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minority people in that particular State. That is the main point which we
have to re consider. Sir, we have witnessed in the visual media that the
skyline of Ahmedabad and Baroda was filled with black smoke emanating
from the burnt houses, shops, establishments, and it was a revenge for the
Godhra killings. Children and women were running for rescue; they were
crying for help, but nobody was there to help them. Even a former Member
of the Lok Sabha, along with his entire family, was charred to death.
According to the Press-reports, he had made 2000 telephcone callsl Nobody
was there to help the former Member of the Lok Sabha. His entire family
was charred to death. We can cite 80 many incidents. Sir, the Wakf Board
Office and many other offices were totally destroyed. How have they been
destroyed in front of the State Police? | can cite so many examples.
Becausa of the lack of time, | am not giving the examples. In front of the
Police Station, so many incidents took place, But the Police was silentl
wWhat is the meaning of.inaction on the part of the police? It means,
support to the riots. Definitely, it meant support to the riots. My point is
that the State was virtually handed over to the VHP and the Bajrang Dal,
who had left a trail of murder, arson and locting in retaliation to the Godhra
attack. When did the police start acting? The police started acling only at
2.00 P.M. on 28" February, when a mob atlacked the City Police
Commissioner's office by pelting stones. The police started acting slowly,
after their office was attacked. That is what actually happened there. Even
the police officials told a joumalist of The Indian Express--t was quoted in
The Indian Express--that the instruction was *not to be firm with the rioters”.
Not to be serious or not to be firm with the ricters was the direction that
was given by the higher authorities. Who were those authorities, was not
mentioned. My question is; Is it not a * terrorism? Is it not a * communal
violence against a particular community to wreak revenge for the Godhra
kilings? Is it not a fact that the Home Minister or the Gujarat Chief Minister
had failed in discharging his Constitutional, moral and legal duty? Even now
he is continuing in office. It was reported in the Press that the Chief
Minister had said, "Every action has an equal and opposita reaction®,
Though the Chief Minister has disputed it, the Chief Minister was well aware
of the fact that if there was an action, there would be a reaction. What
abundant caution or precaution did the State Government take to prevent
the reaction? No action was taken. ...{nterruptions)...

* Expunged as ordered by the Chalr.
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SHRI HANSRAJ BHARDWAJ (Madhya Pradesh) : Don't try lo
misiead the House. ..{nlsmuptions)...
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SHRI NILOTPAL BASU (West Bengal) : He has mentioned that the

Chief Minister had disputed it. ...{nterruptions)...

SHRI HANSRAJ BHARDWAY: Don't mention the name of the Chief
Minister. ...fnterruptions)... What type of a Chief Minister is he?
...{merruptions)...
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SHRI HANSRAJ BHARDWAJ: What is just, according to you?
..(Interruptions)... Going on killing the people? ...Interruptions)....

) swww Riw ; 3faw, “every action has an equal and opposite
reaction®, uF ot vt wdim o &, SuE) We-Rifwer ¥ fimpe SEfvee fa &
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&

SHRI HANSRAJ BHARDWAJ: Absolutely not. He Is a catalyst to
this incident.

SHRI N.K. PREMACHANDRAN: The Chief Minister said so. When
50 people were killed in Godhra, the Chief Minister ought to have known
that viclence would break out. How were they kiled? They were killed
brutally by setting the train on fire, The Chief Minister should have known
that some reaction would be thera. Did the Chief Minister take abundant
caution or precautibn? That is my point. It was reported in the Press. it is
not an allegation by me alone. The Chief Minister and the State
Administration have not discharged their Constitutional responsibility. They
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have not discharged their duty. Therefore, the Chief Minister has no moral
right to continue in office. This is point number one.

The second point Is this. After the Godhra killings, the Defnece
Minister had visited the place and said that the Godhra incldent was a
premeditated, pre-planned one, and that the hands of the ISi were behind
it. Godhra is notorious for communal tension and communal violence. This
particular incident took place at Godhra when the Karsevaks were retuming
after performing some pooja and other things. My point is, since it is a
place prone to communal violence and communal tension, what caution or
precaution did the Government take to avoid this unhappy incident? There
also, the State Government had failed, and, for that reason alone, the State
Government has to resign. When 58 people were killed in Godhra, a large-
scale violence should have been anticipated. There were earlior
experiences. in the year 1982, therea were communal riots. There were so
many communal riots. What abundant caution or precaution did the
Government take to avoid that unhappy incident? | would like to know
whether the Government has got any justification for that. What is the
Inteligence doing?  The hon. Defence Minister is still saying that there is
an apprehension. Day before yesterday, the Gujarat Chief Minister and the
officials waere saying, "We are still investigating”. What is the result of the
investigation? Without having any investigation, the Defence Minister and
the Chief Minister said, “Some hands were behind it. The IS| hands were
behind it". If that be the reason, | mean, if that reascn is justifiable, then
also, there is a failure on the part of the State Government, especially, Shri
Narendra Modi, the Chief Minister of Guijarat.

Sir, as regards the speech of the hon. Law Minister in the House,
we were very much surprised to note that throughout his speech, he was
making a comparison of the events that took place in 1984 and now, in
2002. Can we draw a comparison between what happened in Dalhi in 1984
and the present incidents that took place at Godhra and subsequently at
other places? Can one crime be justified by another crime? And, who was
speaking on this line? It was the hon. Law Minister who was mentioning in
the course of his speech that the number of persons arrested now was 80O
much, the number of persons killed was so mwuch; and that in the year
1984, the number of persons arrested was s0 much and the number of
persons killed and arrested was so much. He went on to say that that was
a bigger crime than this and all that, This is the analysis which he has
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made before the House. Is this a responsible statement? Can this crime
be justified by saying that the number of persons kitled in these incidents is
less or that the number of persons arrested in these communal incidents is
more and, therefore, it showed that abundant caution was, indeed, taken by
them.,

MR, CHAIRMAN: Please wind up.

SHRI N.K. PREMACHANDRAN: | am concluding, Sir. And, the
hon, Law Minister hag given an advice to us, saying that we should leam a
lesson from this incldent, | strongly feel that it is not the Opposition which
has to learn a lesson, but it is the BJP, the Government, which has to leam
a lesson from Godhra incident. What is the real cause for all these things?
The real cause is the BJP's political agenda. What is its political agenda?
It is its Hindutva doctrine which Is the basic tause for all these happenings.
And, the Government and the BJP, indeed, have learnt a legson. What
happened when the hon. Prime Minister and the Home Minister appealed to
the VHP saying, *You please desist from the activities of construction of
Ram temple"? They are not ready to accept the views of the hon. Prime
Minigter. The communal passion started vigorously right from 1g8g -- it
cannot be disputed by the hon. Home Minister -- When the Rath Yatra was
started from the State of Gujarat 10 Ayodhya, spreading communal passion
throughout the country, and, finally it resulted in the demolition of the Babri
Masjid on 6™ December, 1982, And, now, in 2002, it has spread all over the
country. When you have given freedom to some forces, you cannot contain
it; you cannot take it back, My submission to him is, at least now leam
from. these incidents. There is no doubt that both the minority's and the
majority’'s rights should be protected. We are condemning the Killings at
Godhra as well as the subsequent incidents. My question to him is: Have
they done their duty that they ought to do in a democratic country?

Sir, what has happened now is that the entire country, including
media, both the official and the print media, are confining themselves to the
happenings at Ayodhya and Gujarat. But what has happened to the price
hike? There have been hike in the prices of kerogene and LPG. What is
there in the Rallway Budget? A Cabinet decision has bean taken..,

MR, CHAIRMAN: You must conclude now.
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SHRI N.K. PREMACHANDRAN: Sir, | was just saying that all these
economic issues, the financial aspects, have been taken away from the
minds of the people. | apprehend that this is a tactic to divert the people's
attention from the basic issues,

Sir, 1 conclude by saying that the Chief Minister of the State has no
morai authority to continue in office; and, taking moral responsibiity for all
that has happened, the Home Minister should also rasign. With these
words, | concluds,

MR. CHAIRMAN: Shri Shankar Roy Chowdhury. Not present. Shri
C. Ramachandraiah.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, these types of
discussions have become a regular feature in Parliament. In every Session,
there is a discussion on communal riots, and this has become a platform for
us to display our oratory and other skills rather than trying to solve the
problem. Sir, yesterday, | received a phone call from one of my friends who
Is residing abroad. He asked me: "Is India secular at all?® Why do you
have the word ‘secular’ in the Preamble of your Constitution?" People are
getting a doubt as to whether we can protect the secularism in this country,
secularism that has been the pillar and edifice of our demacracy. | am not
blaming a particular individual or a particular Government. This has been
the case ever since independence.

Sir, the credibility of democracy is being threatened in this country.
A very grave atmaosphere is prevailing. Undoubtedly, the State Government
had failed in getting the information or in controliing the incidents. As ona of
my friends has commented, | should say that one particular incident shouid
not become an answer for another violent incident, or, one religious
fundamentalism should not be an answer o another religious
fundamentalism. Why has this atmosphere been created? This is not an
incident which took place all of a sudden. This sort of hatred is developing
among the major communities in the country, and it is quite natural that the
minorities, wherever they are, always live in a sense of insecurity; and that
makes them united. The majority community should not be jealous of that
unity. So, what Is happening in this country is that, Sir, we the political
parties, are trying to take advantage of every situation under the guise of
being the champion of the cause of either of the minority or of the majority.
So, Sir, my sincers advice to the Government is, to have an introspection
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and find out why such Incidents are occurring very frequently, and why this
discussion is being held very regularly in this House. Why are you unable to
control such incidents which are taking place In the country? Sir,
unfortunately, the Gujarat Chief Minister is a green-horn in administration. |
don't know why he was not able to control it. f we a.tach any credibility to
the Press, never did it happen where the State administration was afleged to
have colluded with the perpetrators of atrocities there, and never did we
read such reports In the Press. Such reports have appeared not only in
other newspapers, but also in a newspaper like The Mindu which has got
some credibility in the country. Sir, yesterday | received a phone call from
one of the correspondents of a very reputed foreign magazine, who has
toured the entire area; he told me that a very horrendous ¢rime had besn
committed there. It Is not that | am trying 1o justify one incident against
another incident, or, the Godhra incident against the post-Godhra incidents.
Why has one community developed such a hatred towards another
community? Have we not contributed to it? It is high time we do an
introspection, cutting across party lines. Let us not take political advantage
of it; let us bulld a clean society 80 that we can live in peace and amity, Sir,
as onha of my friends has commented, cur country is besieged with 50 many
economic problems; economic deprivation is there. Unfortunately, we are
unable to attend to those problems, and & trivial issue like temple
" construction has acquired prominence over other important issues, it is
playing havoc with our lives. Sir, it is high time the Government thinks over
it. The Government should take all the political parties into confidence and
all the political parties should aiso, in good faith, contribute to buiding up a
good soclety.
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7 gsmn @7 The Commissioner of Police didn't even hold a meeting of
officers on the 27" Godhra incident which took place in the moming and
subsequent violent reactions in Ahmedabad city. He didn't give clear
directions for enforcing prohibitory orders which are aiways issued under
Sections 37(1) and 37(3} of the Bombay Police Act. No preventive arrests
were made. This was an extraordinary situation because in such a situation,
known bad characters, as well as, potential trouble-makers should have
been rounded up. fse? e T, T ga? = Wi g @ o g =
g?-mﬁ 7 No attempt was made by the Police, at any level, to hold a
meeting between the two communities for creating confidence in the mind
of the people, In general, and the minority community, in particular. It is
evident from thesa actions that it was a deliberate attempt. v famtzm &
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Expunged as ordered by the Chair,
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*Since thousands of years, the chain of life has continued and | am
proud that | am als¢ a link of that chain. | don't want 10 separate
myself fromn that chain.®
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¥ Transiiteration of the spesch in Persian Script is available in the Hindi version of the Oebats
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SHRI R.S. GAVAI {Maharashtra): Mr, Chairman, Sir, at the outset, |
strongly condemn the massive brutalities committed at Godhra, and
thereafter, in many parts of the State of Gujarat. My first submission will be
that these brutal incidents no doubt Indicate the magnitude of brutalities and
cruelities committed against a large number of human beings.

| have yet to say that that indicates that we have killed the
thumanity totally. Sir, of course, some sections are of the opinion that the
incidents at Godhra correlate to the incidents that happened, thereafter, in
many parts of Gujarat. But | persconally feel that their thinking is Irrelevant,
ilogical and irrational, | am giving the reasons. Number one; the State
Government of Gujarat said that whatever happened in Godhra was pre-
planned, and not a sudden provocation, and some anti-social elements and.
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some terrorist movements were alsc behind it. How is it befitting to say
that it could be a reaction to the Godhra incident? If this has happened
with the knowledge of the Chief Minister and the Government of Gujarat,
why were they silent? Why were precautionary measures not taken, to
prevent such cruel and inhuman incidents at Godhra? The responsibllity fies
with the Government of Gujarat, and none eise. How long are they going to
say 'it was action-reaction-andcounter-reaction? This is a vicious circle
which will, ultimately, kill the entire humanity. At least, the people, having a
rational and logical thinking, should not uss this kind of terminology of
action, reaction and counter-reaction'. We have 1o stop them from using it.
Sir, it is, rather, unimaginable that, in the initial stages, for two or three
days, the whole Gujarat State was handed over to the anti-social slements!
| do not want to name the organization. Everybody knows. That allowed
the free looting, the kiling, brutal kiling, and buming of the people in the
broad daylight! Forget about the measures. Is it not a stigma on the
nation? How is it befitting to speak about the unity and integrity of the
nation? it goes against the spiril of humanity that men, women and children
were bumt alive in broad daylight! Certainly, it is the killing of the humanity.
I am much more aggrieved: | do not want to make a political spesch by
demanding the resignation of the Gujarat Chief Minister. If he has a fesling
for the humanity, he should come forward and take the moral responsibility
saying, “Here, | tender my resignation.” He had falled to maintain law and
order in the State and had, virtually, handed over the whole State to the
anti-social elements. Sir, | quote the words of the Prime Minister. On this
occasion, he said, *This is a criminal negligence. | am shameful. It is a
stigma on the State Government of Gujarat.” Merely making statements will
not serve the purpose. ‘

Is it not the responsibility of the Prime Minister and the Home
Minister to fix the accountability and that too the accountability of the Chief
Minister of Gujarat? He failed tc maintain the law and order situation and
protect the lives and properties of the innocent people.

In conclusion of my speech, | come to the overall situation in the
nation. We are going through a very grave crisis, a crisis which is known to
the Indian people this way or that way. The theory "eye for eye" and
*tooth for tooth" is irrelevant to the cause of national unity and Integrity.
Thess are the days when we should get rid of this thinking and logic, and
~ rise above the narrow politics and thinking to maintain the integrity and unity
of this great nation.
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THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANi: Mr,
"Chairman, Sir, | share the agony and anguish of all Members of this House
and thoss who have commented on the events in Gujarat, starting from 27"
February till the first week of March. As the Prime Minister has rightly said,
these happenings are a matter of shame for us. They have certainly affected
india's reputation in the world, particularly, in these days, when we have
been battling against terrorism. At the outset, the response of the world
was not as we would have liked it to be, though formally they were
appreclating our congern, and they were even setting up Joirt Working
Groups. against terrorism along with India. But, after the 11" September
experience, there was a sea-change in the thinking of the world towards the
problem of terrorism. This is also true that thay related it to the growth of
raligious fundamentalism in some parts of the werld. | fesl sad that the
happenings in Gujarat; during the past fortnight, may make those who are
not fully familiar with India ang the Indian ethos, to equate the two. It
would not be right. Absolutely, it would be wrong. Though the allegation
against us, when we were in the Opposition, used to be that ours is a
communal party and if it comas to power the minority would be at a
disadvantage, the fact is that in the last four years, when we have been in
Government, we have been able to govern the country in such a manner as
to make the number of communal incidents in the country to the minimum
compared to many, many, years, at least, the last decade. 1t used to be a
matter of pride when you usad to say it. 1 am sorry that hereafter, we
cannot say it. After the Gujarat events, .. {(nierruptions)...

MR. CHAIRMAN: Let him complete.

SHRI L.K. ADVANEL | am saying that it is a matter of distress for all
of us; but, for us, who are in the Government, it is even more distressful
because the claim, which we have been making, has in a way been stained.
T R g sl A Tt @ ot 9@ &) 2w ¥ foo @Y AR o weAd Wi A
a1 3w w o ag e & Iw aga W aredt ad R #) A these
happenings in Guiaral, are, certainly, a black mark. | can only say that there
is a tendency to be selective in our reactions, which is not right, Some
focus entirely on Godhra, on the Sabarmati Express, and the reference to
other events is incidental. On the other hand, some focus entirely on what
followed Godhra, and the reference to Godhra is formal. | would say that
the incidents which have taken place, whether at Godhra or at Naroda or at
that colony where our former Member of Pariament and his family were
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bumt alive; all these are shameful incidents. Kiling of innocent people
because of their religion, because of thelr community, is wrong. It cannot
be rationalised. You cannot say that this was a reaction to a particular
action, and, therefore, it is justified. You cannot say that also. | have heard
people saying this also; they were shouting slogans and, therefore, thers
was an attack at Godhra. All these things ere, as | said, selective reactions,
The situation does not permit us to indulge in this Juxury of selective
reactions, Communal violence is wrong. This has to be stopped.
Therefore, as regards most of the things that were said so far as this
violence is concerned, | can hardly differ. The Government does not differ
from this. If it does differ, it differs from the allegations that have been
made against the police, against the administration. Frankly, | did speak to
the police authorities and | questioned them. | asked that particular police
officer whether he said, "After all, policemen also have their emotions." To
this, he explained, "Thers could ‘have been some stray instances and, in that
context, | said that the policemen also are humans and there could have
been aberrations." He said, "It is an aberration® and that, in that context,
he used the word ‘emotions’...¢nferruptions)...

SHRI NILOTPAL BASU: It was telecast sgveral times...
MR. CHAIRMAN: Let him complete...dnterruptions)...

SHRI HANSRAJ BHARDWA.: Did you understand what he was
saying? ...{nterruptions)...

SHRI LK. ADVANI: | am only telling you...{nterruptions)...

s giw o : wnnfa N, F Remagds e R o 3 aw swE I
uen € 5 9y aF W WeR = R § % 99 gfow afted A ww 5w, sfam
I N uw A N aed ¢ @ A R 7w o w5 gt ARERR ® W
T §U 9% @i O} Ay o § 19 TR o1 wa do § ok Il @@ e
o s wn s % 47

SHR! L.K. ADVANI : Mr. Chairman, Sir, | am only about to tall you
that if, in the course of inquiries that are going on, sormething of that kind
comes up that he did not use the word aberrations', he only said what you
are saying, the consequences would be thera. But what | am saying is that
| myself folt perturbed and, thersfore, | confronted him with this, and, here, |
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have a long list of incidents where tha Pclice have saved so many people;
s0 many examples are there. Even in that Guimaryg Society in Chamanpura,
which comes under the Meghanipura Police Station and where Ehsan Zaffri
and his family ware burnt alive -- there were 49 houses which were burnt
there; in one of those houses, Ehsan Zaffri was there; his family was there;
they were bumt ‘alive -- 180 people were rescued from that colony. There
are so many other incidents of this kind. ...{nterruptions)...

5HRI HANSRAJ BHARDWAJ: Mr, Home Minister, 'no’. You are
misleading the House. You see, there also, the Police said that Zaffri had
fred and that is why this violence... ...(nterruptions).... Listen t© me.
..nterruptions)...

SHRI L. K. ADVANL: Please. | am referring to that... (Interruptions)

oft wor By wafa R, gE A0 Rt ¥ Ao ¥ A 9% s wedieRT
e w1 &1 ...(am@ae)....

SHRi HANSRAJ BHARDWAJ: The Police Chief said that...
..{nterruptions)...Even the Chief Minister of Gujarat said that he had
fired, ...Jnterruptions)...

ot waTr i . waraRy SR, g AR R ¥ wEE ¥ ag aw WA A
e £ ..(=aaE)...

o} wiw iy hem : oo g7 A . (sTae)... 3 T o | . (erEe)...

SHR! NILOTPAL BASU: Please do not adopt a selective approach

in describing the incidents. ...¢nterruptions)... What you are pleading with
us...

SHRIi L. K. ADVANLI: | am not pleading. | have condemned violence
in an unqualified manner, | have not distinguished between Godhra and the
happenings in Ahmedabad or in Rajkot or in Baroda or elsewhere. | am
certainly not doing that. But | am certainly saying that here is a situation; |
have seen all the records of the earlier riots, and | have not seen a single
riot in which more than 100 persons have been shot dead by the Police in
police firing. This is the first incident of its kind. ...¢nterruptions)...
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SHRI NILOTPAL BASU: There also, the victims wefre of...
...{ntarruptions)...

SHRI SANGH PRIYA GAUTAM: Let him complete. ...{nterruptions)...

SHRI NILOTPAL BASU: 70 per cent of the victims were of the
minority community. ...{nfermuptions)...

ot T Fon ARt © A R o B A Afg v & s SR
& A g N, £ gEmi L (EEee)..

shwdt varn st ;. Tanfy of, & o WP aF T € 5 ot 98
M gfew orafir § A 1, S @ fed AOIRA TP ¥ @ o v TR
vgfd & €7 9 000 @M uwd wr #, IHA what is the percentage of the
majority and the minority?

) 7@ por JwEf o gE SE A7 AR 4 feg-aqwem A Tt
o, wifs et A 2R W aw % T 70 Wie guewm & geiifo o &
FA T o W B gy v A gun) WD Srerd § R o guemm se-aem,
-wa, e R, R A v 4 49 @ ea weew 1 g% 7E aiRm
o & A f g oF wwa € 5 soawess i dem wn f AR
wgHey o s wE ) L (aEE)...

st wrrn sropd - gforw Tt @ "R et @ we T 7

i T por Al ¢ g wrfT /WA Tl A dE aE WA
¥, A Tww @ A1 TE s & R g Aen vary & A o TR gf o wrar 3§
dm wd &) g, & N 3@ Prga W @ g, o 0 ) # ) ) e
WER A T, v A vaed & AR 7E 3w A omEeTl, T A oaEe,

i # i 3 qu 5 wafin g€ @
T g1 WR A ¥ r e waw iy A 5 e of-fifet T A
Lo o= W 4| A 7w B v
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i
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o Yo o o @1 iR 2002 ¥ O TU g u% 984

@ W M, s AR @ o ek T8 e, v IR @ wf A ucl o gan ok
AR 51 37 A0 ¥ siwy ah & ar gt o, ol @ ™
IR Ay I wrwge Iy Arm o ¢
aE wr TR Pl B X g R o R

7% w ot €, Ik qftoma ared wEt ¥ w O Td €, aw v
g R aaR 3 FEW 5 RumT = 3 9 I 5 TR A ot A Roms
oo afty, oa Bl g ag € - Rew A oo e e 9 R ow
TORM™ P AMAOR AN W faT 95 < 81 e e w aglie g
AT 99 wplaE qHT ¥ % 3w @ A P 39 gan £ o ) wF Aqea
T o, 3@ E S wiww g &1 wh wa R AfE T PRy, om w

U IR o, T R Tl B gR-Fuw 3w @7y @ R
¥ | 'Keshubhal Patel must go'. Don't forget it. Ix W v & vt 781

great distinction betweoen India's response to crises of this kind and
America's response to a crisis of that kind? ..{nterruptions)... saf® =ré

X ...(srur). .

SHRI NILOTPAL BASU: Then, there will be no accountability in the
parliamentary system. If somebody Is found... ... §nterruptions)... There has
to be some accountabiiity. ...{nterruptions)... Every time, the Opposition
here will try tO ensure accountability on the part of the Government,
...{nterruptions)... Wa have to ask questions. ...(nterruptions)...

SHRI L. K. ADVAN!: Nilotpalji, may | tell you that we have been in
the Opposition all our lives? w@R # @ 1 -7 ¥ o1 | PR o
T B & A i awclts AR 8 eiv Bt wan & B w oy fa AR £ R
o w0 Nt oam kA A A ur wel F g &) aw ivar & W s
# 39 oz O g1 9% AT 1 s u o 1 frar A R B
3 U g% RAN O W oA A gun Rl @ sl aw geen
dr AR ) aw A X gw frew s an s A g s e
A1 gef W 43 § - TR A g% I f A I-ww Ruw ¥ dm A A ety
ey 72 wet 5 o a8 w T W €, w1 @ §7 A o Y FE o oEd

* Expunged es ordered by the Chair.
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i fraa erf? o atwarfal # B i) s Yo = wew o £ wife
don't think that | am not concerned about accountability, parliamentary
accountability or legislative accountabllity. But, at the same time, | would
plead with you that this is not the way. ¥R TEl feem dmer # ge1 2 &),

A o, R m amm ar © Ed @ PR A gl ot why ) .. (meee)...

s Heow w1 ;o dga il § A B A9 3 S L (mmEm).. T
faq orE Sfor ) ... (=),

s fraey woq (1eg WAW) : TE 9 A g, oW Wk wd B o £
..(TREE)...

MR. CHAIRMAN ket the Home Minister complete.
...{nterruptions)...

SHRI L. K. ADVANL: | am concerned about that. afs & amar ursen
% % 3 TORE A 9 F g ' W S v O % difhRea Redife af
o wifty, fhdfFer T B wfe iR doome o A W wa o e
wif¥v) IR ) H¥ TR &, for example, as | said, there may have been
instances of Police complicity,. | do not deny that. But a general
condsmnation of the Poiice authorities and a general allegation against them
that they have behaved in a terrorist manner, is not justified. # wd s
A™TR T ...(@3ar)... | am not yielding.

it qera=x fon (TRET) ¢ AN ..(FEUF)...
SHRI L. K. ADVANI: | am not yielding.

it wrese Won @ g WM oA R W, 3 A owen A o, et
s TRt wr W 7 (wmaE).. o fBifrer e, ol Rnderdt Wi
().

i wa firg wraw - e ww @ &, o o T #) L (mmae)...

MR, CHAIRMAN: Let the Home Minister speak.

" Expunged as ordersd by the Chair.
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SHRI L. K. ADVANI: Mr. Chairman, | had occasion tc visit
Bhavnagar in the course of my tour of Gujarat and | was very pleased
because | confronted the Police, | asked them, They, of course, tell me
that here, in Bhavnagar, three persons have been killed in police firing; two
persons have died in the violence.

Then, | asked them, “What have you done in these three-four
days?" | was very happy to learn when they told me, "The focus of people's
anger was a large madrasa just outside the Bhavnagar city in which 400
children were studying. The villagers around were gathering to attack that
madrasa. Subsequently, they attacked the madrasa also. In the meanwhile,
what we did was, we prought those 400 children and the two or three
mauivis who were in that madrasa to the Bhavnagar city and kapt them in a
safe place." in fact, those maulvis and some of the children came to meet
me. | felt very happy that there was a very different situation. With all such
examples, if we keep on our tirade and make general sweening allegations
that the police have been complacent, police have been behaving like
terrorists and the whole Government has been this and that, frankly, | don't
think that this is the way of solving this serious problem. It is not an ad-hoc
problem, Even though Guijarat is the birthplace of Gandhiji. Ry €3 o §
B¢ o wd A, AT 9% IR 99 @ efiv @it S gan IR R anfh
72 w2i 4 Rl B g P § arm w4 gaR T oem G o aw W@ kA
ER T T, 9 o ot & R AR aEt R UE-T WM W A s S we -
"Merely restoring peace Is not sufficient. What is neaded is to reate a
sense of security in the mind of every citizen, irrespective of whether he is a
Hindu or a Muslim." o 7@ 7% ¥4 3iip RRE Tff ot o oo TRor = 1w
wrm wif¥v & T 19 qu 74 gan &1 This was the address that | gave at
every place which | visited; and still | feel, am@ # = qov f& @, e
Refiw ol MRfReT o o fen &, @ 9 99 wan ¢ B po Peew 86
frefis %u ua & € f @ 45 smwgmre & §) There are about 45 relief camps
in Ahmeadabad. In ail, 81,000 people are staying in those 868 camps a3t ITa)
faran-fseen S s R &, 7 e 2 X £, wEm W oo & R f e
il e ¥ e & g T FEW L (FUEEE)...

o e T e (W] MR i) yed b o 847 & WA
@AW F & il & 1 N TE R

SHRI NILOTPAL BASU: Mr. Chairman, Sir, you have to protect us.
No help is reaching the relief camps from the State Government.
...{nterruptions)...
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SHRI SANGH PRIYA  GAUTAM: Plsase  sit down.
...§nterruptions)...

SHRI LK. ADVANI: Sir, | have nothing more to add.
...{nterruptions)...

s W . wndm (wiew) - W, o Yaar ag §1 W daEn A8 ®
g W ) 7 arzanht ot & ax Yeedee Af fra a1, 7 A9 W avr 4 W U
7 o T 9w Ay # % o wWeER b g€, omg A ¥ 5 o am
e ¥T &1 oI% fow v o ik e Rardt? amown d@m A7 Are you
going to dismiss that Government for these lapses? You are talking of
appointing a retired High Court judge to enquire into the incidents. We are
demanding that a Supreme Count judge shouid be appointed to enquire {into
it. anft o ¥ s9Rl @M AR Q1 Advaniji, what case are you defending
here?

sht 1on Tt g ¢ ATRAT wred, N U AR A A o ar v |
| would like to put the record straight. The Hon. Home Minister talked of
selective reaction. This is totally wrong and spread by that side. On the very
first day, the Congress President, Shrimati Sonia Gandhi issued a written
statement. Three members of the Working Committee, namely, Shrimati
Ambika Soni, Shri S. Jaipal Reddy and myself had a joint Press conference.
| had arranged an Eid Milan party wherein 500 people were invited. We had
to put it on the notice board, we had to inform them through SOS that it
was cancelled. So, this was not selective. We were more forthright from the
first day itself. So, this is just a rumour which Is being spread.
...{nterruptions)... | am talking about the action taken immediately after
the Godhra incident, We did this in respect of the Godhra incident only, not
on what happensd after that. ...{nterruptions)...

SHRI C.M. IBRAHIM: Sir, we want a categorical response from the
Home Minister. .. {nterruptions)...

# swe @@ . Wl s, § 7 A R @ W g mmgl
o S w5 R wrRt & o W AR g, e @ B tun e &
2 [ A A wER § A A g iR e D A A e a1l @ afe

¥ v gl | ...(saaen)...
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SHRI B.P. SINGHAL: Sir, 2000 Muslims were saved.
...nterruptions}... What Is selective is this. ...{nterruptions)...

oft sy fow (SR W) A, A aeolT TE R Sh B W A W
™ b o @ am weA wm 5 S merony. R £, (mree)... 3 smERond
(o). & &S < ...(wmar)... § s 7 A B & 9% g mee
% 5 v s, #, v www AR Horm 498, awEAE 0 9 AR wY awt
TR AW N F A A9 oY | e Wl o A aw v B e fw o s, e
R, 7o 7o v ggh F = dew ToREE ¥ Ay A o0 gan & AR anod
e o Y §) TR AW aEt A @ T Ao A JRen ot ot iy e
mtﬁimmgﬁmm,gﬁmg&mwaﬁﬂmmtlwawt
AT AR i ti it s o oD e M gu o
Afr gen W3 B T wE A @ v 7 o IfER 8

off =g waTw fiw : R W A S Tl L (e

o) e faw w9 A B @ 9, e S, T weR, PR fEw aiw
Hrarm gt v gur 95 s A S A w5 ame i, wneE, 9 g
¥ ol yfeom gfRswor 3t Torify = §) ... (cmoar)...

SHRI NILOTPAL BASU: A delegation went there. That delegation is
saying that till date, there was no assistance from the State for camps
there.

sht smw fay 5l @ e @R B g q@ FEY &1 aRew A &
. (SE)....

sit vmed=y smn fiwe : 1, Y At & L (smaum).

ot JpE RA : W, @ fre, oot 7l w4 R S 3 B gfew
TR dm M WA FR T arm aea € 5 27, 28 sk 1 orihw =
ey wry g € ol 1 I ¥ owe R A WY g7 Wt w9 QX A aE A
amg & Sl

st o il s - WY, ¥ Sw qoen TEd § B own w ossR o A
S WY W oY R &7

oft wwfa ; &, @9 == R &)
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o g ool : wafy AEeE, qoRE ¥ o ven g &, wwd Wua d gw

W % o g R &, 17 IR e § oy s 4 R ) gu AW o
tgm HR TR A W o &, T B wwer W oo f SRy aver W oo
| 5 WOR X W W W Y wed S IS L (S=IH).

SHRI GHULAM NABI AZAD: What about setfing up of a
Commission? Our demand is that it should be headed by a Supreme Court
Judge. It should be no less than a Judge of the Supreme Court,

SHRI L.K. ADVANI: A Commission has already been set up by the
State Government. WAIR W, R Wi ¥ v W e domn ki
Hga e w0 dw oft el B W Wi ¥ e I whm e 2

«.(TAU)...

it e ) sore ¢ o T IEd i B B o 4 wm, ow 9 '™
anii B B v T8 B ().

st gtw ol : ¥ wER F Wi W o oad T oo
. (STEE)...

SHRI GHULAM NABI AZAD: We stage a walk out in protest.
{Interruptions)

{At this stage, some hon. Members left the Chamber)
MR. CHAIRMAN: The House Is adjournad for lunch for one hour.

The House, then, adjournad for lunch at fifty-eight minutes past tweive of
the clock.

The House reassembiled after lunch at two minutes past two of the clock,
THE DEPUTY CHAIRMAN In the Chair,

TURaeY . o SuearaRy W €, g9 @ oy W T f, Wi
a5 ofy &8 w? ... ..({nterruptions)...We should make some changes in it, |
mean, |, definitely, would not ilke to become the 'Upa-Sabhapatni.' But
there should be some change... ... frterruptions)...
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SHRt PRANAE MUKHERJEE (West Bengal) : Madam, during the
whole tenure of Smt. Violet Alva, we had been addressing her as '‘The
Deputy Chairman' or 'Madam Deputy Chairman' not as 'Madam
Chairperson’..,

THE DEPUTY CHAIRMAN: 'Chairman’' or ‘Chairperson’ ié okay.
But, in Hindi, 'sysamfer sounds very peculiar.

i aresf el (ven w2 ;. SwEERY gEET, 9w e s F e
&, o off seawE w3, 99X ufy & w0 oo

THE DEPUTY CHAIRMAN: Male-dominated society! Okay, we have
the Consumer..,

MATTER RAISED WITH PERMISSION SITUATION AYODHYA

SHRI PRANAB MUKHERJEE (West Bengal) : Madam, before we
take up either the Short Duration DBiscussion or the Legislative Business,
with your permission, | would like to inform you that 1 had already given a
notice that | would like to draw the attention of the House to a very
important issue that is taking place in Ayodhya, specially, with reference to
the fact that, now, the State is under President's Ruie and the Government
of India has a direct responsibility as the administrator of the State's affairs
through the Governor. We are hearing about a number of developments
that are taking place in Ayodhya. It is understandable that the Government
is trying various means to defuse the tension and is aiso trying to resolve
the issues. Naturally, we did not raise the issue on the floor of the House
when the whole thing was in the process. The assistance and support of
the religious leaders was sought. Efforts were made te persuade both the
sides. The hon. Prime Minister had a meeting with the leaders of those
who are engaged in the temple movement and also with the leaders of
various other minority representatives. But, at least, when the House is in
Session, is it not the responsibility of the Government to inform the House
as to what they want to do and what their stand is? Why is it that we have
to read the newspapers, watch the television or other electronic méedia to
get the views of the Government when tne Harliament is in Session? When
Parliament is in session, the Government should have taken the House into
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